Jammu and Kashmir Fjoﬁgtion Control Committee

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel - 0191-2476927: mail - membersecretaryjkspcb@gmail.com

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

The Consultant Judicial,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/NGT/OA-163/1 362 - 1363 Date:- 18 -11-2024

Sub:- Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon’ble National Green Tribunal order dated 07-08-2024
passed in OA No. 163 of 2024 titled “Rasikh Rasool Bhat V/s Union
Territory of Jammu & Kashmir & Ors.

o In compliance to the directions of Hon’ble National Green Tribunal, Principal
Bench, New Delhi Order dated 07-08-2024 passed in OA No. 163 of 2024 titled
“Rasikh Rasool Bhat V/s Union Territory of Jammu & Kashmir & Ors”, the
Report of the J&K Pollution Control Committee is submitted herewith.

It is therefore, requested that the Report may kindly be taken on record and
placed before the Hon'ble NGT for consideration.

Yours faithfully,

(Ghansﬁam éiﬁgh;‘JKA%

Member Secretary ‘2" ' llf
J&K PCC

Encl:- As Above

Copy to the:-
1) Sh. G.M Kawoosa, Government Standing Counsel for UT of Jammu and
Kashmir, New Delhi for information and necessary action.
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Before the Hon’ble National Green Tribunal

Principal Bench, New Delhi

Original Application No. 163 of 2024

IN THE MATTER OF Rasikh Rasool Bhat V/s Union
Territory of Jammu and Kashmir &
Ors.

Compliance Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon’ble National Green Tribunal Order dated
07-08-2024 passed in OA No. 163 of 2024 titled “Rasikh Rasool Bhat Vis
Union Territory of Jammu & Kashmir & Ors”.

Background:
That the Hon’ble National Green Tribunal vide order dated 07-08-2024 in
OA No. 163 of 2024 issued following directions: -

“2_|In terms of the direction of the Tribunal, report dated 12.06.2024
has been filed by the J&K PCC. On perusal of the report, we find that
the J&K PCC has not carried out independent exercise to ascertain
the extent of violation and the authority responsible for the same. The
report of the J&K PCC reflects that it had obtained information from
different Departments such as Executive Engineer, PWD, R&B
Department, Handwara and the District Mineral Officer, Kupwara and
on that basis, the report has been prepared but the information so
submitted by the authorities have not been cross-checked, verified
and analyzed by the 2 J&K PCC. Member Secretary, J&K PCC submits
that he will file a fresh report after collecting further information and
analyzing it and recording its own conclusion in respect of the alleged
violation.

3. Let the fresh report be filed within four weeks. The J&K PCC in the
report will suggest the mitigated measures also.

4. The applicant is also directed to file proof of service of notice on
other respondents within the same period.

5. Liston 19.11.2024.
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In compliance to the directions of the Hon’ble NGT dated 07-08-2024, the

Regional Director, J&K PCC, Kashmir was requested to visit the spot along with
concerned officers of PWD (R&B), Geology and Mining Department and Forest
Department and furnish detailed information with respect to the following points vide
No. JKPCC/OA-163/2024/180 dated 31-08-2024, copy enclosed as Annexure-1.

1. Ascertain the total area affected due to the cutting of hill slopes and extra earth

cutting in the construction of road by PWD (R&B) during the execution of the road
work.

. Ascertain the quantum of material in the form of muck/clay and stone etc.

extracted from the cutting of hill slopes and extra earth cutting made during the
execution of the road.

. Assess the approximate quantum of River Bed Material (RBM) extracted from the

Talri Nallah and its surrounding areas after verifying the site along the Talri Nallah
especially the excavations at the site of the Nallah and quantum of material
actually used in the construction of the road by the PWD (R&B).

. Number of trees cut down during the construction of road. The Services of the

Department of Environment, Ecology and Remote Sensing may be utilized for
mapping through satellite imagery.

The Chief Engineer, PWD (R&B) Department, Kashmir and Executive Engineer,

PWD (R&B) Department, Handwara were repeatedly asked to furnish the aforesaid
information as per the dates and reference tabulated below:-

-

. Total quantity of sand and aggregate utilized in the said road project and;

2. Source of the sand & aggregate material utilized in the project.

w

. Total area affected due to cutting of hill slopes & extra earth cutting in the

construction of road by PWD (P&B) during execution of the road work.

4. Quantum of material in the form of muck / clay and stone etc., extracted from
the cutting of hill slopes & extra earth cutting made during the execution of the
road work.

5. Approximate quantum of Riverbed material (RBM) extracted from the Talri
Nallah and its surrounding areas especially excavations at the site of the
Nallah & Quantum of material actually used in the construction of the road by

PWD.

1) | Executive
! PWD

Engineer,
(R&B)

Department, Handwara

PCC/RDK/PS/2024/558-563
dated 30-08-2024.

Annexure-2

Page 2 of 4
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'2) | Chief Engineer, PWD PCC/RDK/LS/2024/79-81 Annexure-3
| (R&B) Department, | dated 26-09-2024
i | North Kashmir
'3) | Chief Engineer, PWD | PCC/RDK/LS/(NGT)/2024/108-| Annexure-4
| ' (R&B) Department, | 111 dated 15-10-2024
North Kashmir |
4) | Chief Engineer, (R&B) | No. JKPCC/Sc/OA-163 /2024 / Annexure-5
Department, Kashmir 24 /1259 dated 21-10-2024
5) | Executive  Engineer, | No: PCC/RoK/LS/NGT/ 024 | Annexure-6
PWD (R&B) | /190-93 dated 08-11-2024
'[ Department, Handwara

That the Regional Director, J&K PCC, Kashmir has reported that the requisite
information is not provided by the concerned department and Executive Engineer,
R&B, Handwara has irrelevant information like running bill of construction of
Handwara - Bungus road phase 2™ which was not sought vide No.
PCC/RDK/LS/(NGT)/2024/204 dated 12-11-2024, copy enclosed as Annexure-7.

That the Chief Engineer, PWD (R&B) Department, Kashmir was again requested
to share requisite details alongwith his comments vide this office No. JKPCC/SC/OA
163-2024/24/1348 dated 12-11-2024, copy enclosed as Annexure-8.

That the Executive Engineer, PWD (R&B) Department, Handwara has furnished
areport alongwith some documents which was critically examined and analysed vide
his No. 4312-4346 dated 16-11-2024 (copy enclosed as Annexure-9)

Examination of the report reveals that during the construction of this road from
Km 17 to 40.50, the construction material of different categories as per the following

breakup has been consumed by the R&B Department.

S. Type of material | Quantity
No. | consumed _ CMU___ L MT
1) Sand | 227150 | 3407.25
2) Aggregates 4742.83 | 7114.2
3) Granular Sub Base ' 41220 61830
4) Stones 1406.79 2110.18
Total 49643.7 74461.6

gt
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Quantity in respect of which disposal permit have been obtained by the

Executive agency for construction of the road.

' Total quantum of [ Quantum of material | Materialused from | Discrepancy
‘material consumed | for which disposal | construction site

| as per the report of permits have been ;

Executive Engineer, | obtained by the |

' PWD (R&B) | Executive Agency (3 |
_Handwara | disposal permits)

'74461.6 MT 7792 MT "J]"_éégdo.ﬁh_MT | 2728.82 MT

There is discrepancy of 2728.82 MT in the material consumed and disposal
permits obtained by the Executive Agency PWD (R&B) Department for which royalty
was due to be paid by the Executive Agency excluding material obtained from the
construction site due to the road cutting (63940.18 MT). The Executive Engineer PWD
(R&B) has not provided any justification in the discrepancy.

That the full and complete details of material consumed and source thereof is

awaited from the Chief Engineer, PWD (R&B), Kashmir.

Prayer:

In the premises, itis therefore respectfully prayed that the report may kindly be

taken on record before the Hon’ble National Green Tribunal for consideration.

lole ..o
(Ghansham Singh) 1 g ui Y

Member Secretary
JAK PCC

Page 4 of 4



Jammu and Kashmir l;cﬁstion Control Committee W-— j

Parivesh Bhavan, Forest Complex || Silk Factory Road
Transport Nagar, Jammu, 180 006 Rajbagh, Srinagar, 190 008

Tel - 0191-2476927: mail - membersecretaryjkspco@gmail.com

The Regional Director,
Pollution Control Committee,
Kashmir.

No:JKPCC/OA 163/2024/ 180 Dated: 3] -08-2024

Sub:- O.A No. 163 / 2024 titled Rasik Rasool Bhat Vs. Govt. of UT J&K and Ors before the

Hon’ble NGT.

Sir,

Please refer to the subject captioned above and order of the Hon’ble National Green
Tribunal dated 07-08-2024. The Hon’ble NGT while observing that J&K Pollution Control Committee
has submitted the report without crosschecking, verifying and analyzing the facts and further
directed to submit a fresh report after collecting the further information and analyzing and
recording conclusion.

You are accordingly, requested to have the spot again visited alongwith the concerned
officers of the PWD (R&B), Geology and Mining and Forest Department and furnish the following
information alongwith findings of the committee after making detailed analysis: -

1. Ascertain the total area affected due to the cutting of hill slopes and extra earth cutting

in the construction of road by PWD (R&B) during the execution of the road work.

2. Ascertain the quantum of material inthe form of muck/clay and stone etc. extracted from
the cutting of hill slopes and extra earth cutting made during the execution of the road.

3. Assess the approximate quantum of River Bed Material (RBM) extracted from the Talri
Nallah and its surrounding areas after verifying the site along the Talri Nallah especially
the excavations at the site of the Nallah and quantum of material actually used in the
construction of the road by the PWD (R&B).

4. Number of trees cut down during the construction of road. The Services of the
Department of Environment, Ecology and Remote Sensing may be utilized for mapping
through satellite imagery.

The detailed report of the committee alongwith complete factual information and findings

Member Secretary 1.8 24
J&K PCC
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Government of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEE
OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
Sheikh-ul-Alam Campus, Rajbagh, near Government Silk Factory, Srinagar- 190008
www.jkspeb.in  Emait: regionaldirectorkmr@gmail.com, Tel/fax 0194-23] 1842
><<

Executive Engineer
PWD (R&B) Department
Handwara

No:- PCC/RDK/PS/2024/ S SE-SE€3 Dated:- 30-08-2024

Subject:-  OA No. 163/2024 titled Rasikh Rasool Bhat Vs UT of J&K & Ors.

Sir,

In continuation to this office No. PCC/RDK/PS/2024/387 dated 31-05-
2024 and in reference to your office No. 837-39 dated 03-06-2024 through which
information is communicated, it is to intimate that fresh hearing of the said case was
held on 07-08-2024. The Hon’ble NGT has desired to cross check, verify and analyze
the information submitted based on the information obtained from different
departments. In this regard you are requested to provide following information
concerning with the construction of Handwara-Bungus road.

i) Total quantity of Minor Mineral as per DPR estimates and the quantity
utilized as per work done estimates for the whole stretch, from Handwara to
Bungus. (Abstract and detailed work done estimates) where the minor
minerals are sourced from River Bed.

ii)  Quantity in abstract form and the work done estimates where muck

generated during cutting of hill slopes in the construction of said road at

designated sites.

Total work done estimates of the whole road stretch (attested copy) covering

all the items involved in the construction of the said road.

Any other source of Minor Minerals utilized in the construction of the said

road.
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- The above information needs to be submitted to this office at an earliest
before 20-09-2024 as the case is listed on 19-11-2024 and a fresh report is to be filed
two weeks before the next date of hearing ie 19-11-2024.

Yours faithfully,

Copy to the :-

1. Member Secretary, JK PCC Jammu for information please.
- Shri Bashir Ahmad, Scientist ‘B* for information.

S

%]

- District Officer, PCC Kupwara for information and necessary follow up.
- Shri Zahoor Igbal, Incharge NGT /Court case, PCC Kashmir for information and n/a

- PA to Chairman JK PCC, Jammu for information of the worthy Chairman.

Lth 5
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Government of Jammu & Kashmir
g@f J&K POLLUTION CONTROL COMMITEE
OFFICE OF THE REGION AL DIRECTOR - KASHMIR
Pcc Sheikh-ul-Alam Campus, Rajbagh, Near Government Silk Factory, Srinagar-1 90008
www.jkspeb.in Email: r.-:g:'ona(d:‘recmrkmn"&-.gma:‘l,cam. Tel/fax 0194-2311842

Chief Engineer,
PWD (R & B) Department,
North Kashmir.

No: PCC/RDK/S/2024/ 76 - B viter. A~ OF 20 pR

Subject: - Hon’ble NGT order dated 07-08-2024 passed in O.A No. 163/2024 titled,
“M/s Rasikh Rasool Bhat V/s UT of ] & K& Ors.”
Sir,

On the subject cited above, you are aware that the captioned matter is under the
consideration of Hon’ble NGT, through which the petitioner has raised the grievance in
respect of illegal extraction of gravel, illegal cutting of trees and hills in the process of
construction of Hanwara-Bangus Road Project.

A preliminary report in this regard has been filed by J & K Pollution Control Committee after
conducting spot inspection and consolidating the information received from different
departments. The Hon’ble NGT vide its order dated 07-08-2024 (copy whereof enclosed) has
desired for cross-checking, verification and analysation of the information submitted
through the preliminary report. In this regard this office vide No. PCC/RDK/PS/2024/582-
588 dated 30-08-2024 addressed to the Executive Engineer, Handwara has sought the work
done estimates of the afore-said road for the works completed and payments made to the
contractor covering all items involved and utilised in the construction of the said road. But
even the lapse of 26 days, noO information is yet provided by the concerned Engineer.

it isﬁrequested that sensing the gravity of the situation, the requisite information may kingly
be provided to this office at an earliest by o before 5t of October, 2024 either by \Eur
yat the consolidated report in the abovg ciged
rder quoted :hereinbefore be finalis€d qr
GT.

office or through your subordirate office so
ylon’ble NGT
submitted well before in time > the Hon'ble

OA in compliance with the

Member Secretagy, J & K PCC, :
élcc‘_?Sc/OA-ls-2024/24;1063 dated 25-09-2024. § &

DO, PCL, Kupwar foftinformati§n and follow up'to submit the follow up ru
¥nefein vide lettergNo. PCC/RDK}PS,"ZOEM

your office No. J

which¥s still perg:l.:in%_ as called
588 dared 30-0821027
3

NN LY
AT e, Vi e Lk
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- fm:*ﬁhb;.. Government of Jammu & Kashmir

s J&K POLLUTION CONTROL COMMITEE
éec OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
Sheikh-

ul-Alam Campus, Rajbagh, Near Government Silk Factory, Srinagar-190008
www.jkspeb.in  Email: regionaldirectorkmr@gmail.com, Tel/fax 0194-2311842

Chief Engineer, Reminder-1
PWD (R & B) Department,
North Kashmir.

No: PCC/RDK/LS (NGT)/2024/4 08 - 1171 - Date:- 15 - lo-20624.

Subject: - Hon’ble NGT order dated 07-08-2024 passed in 0.A No. 163/2024 titled,
“M/s Rasikh Rasool Bhat V/s UT of J & K & Ors.”

Reference:- This office letter No. PCC/RDK/LS/2024/79-81 dated 26-09-2024.

Sir,

On the above titled case mentioned in the subject, it is once again reiterated to you that
the requisite information as called therein the letter under reference is still awaited has not
been furnished by you until now, which may kindly be expedited and shared with this office
by 18-10-2024 without fail either by your office or through your subordinate office
[Executive Engineer, PWD (R & B) Department, Handwara] needless to mention here that
the afore-said case is listed for next hearing on 19-11-2024 before the Hon”ble NGT and the
J & K Pollution Control Committee alongwith Union Territory of Jammu & Kashmir is
required to file response and compliance report in the subject matter well before in time to
the Hon’ble NGT.

Copy to:-

1. Member Secretary, J & K PCC, Jammu for information. TH#fs in pursuance to
your office No. JKPCC/Sc./OA 163/2024/1210 dated 10-10-2024.

3. Executive Engineer, PWD (R & B) Department, Handwara for information with
the request to furnish the details/requisite information in the subject matter as
called for vide this office letter No. PCC/RDK/PS/2024/582-588 dated 30-08-
2024.

2. Divisional Officer, PCC, Kupwara for information and follow up that you shall
personally approach office of the Chief Engineer, PWD (R & B) Department,
North Kashmir/& the Executive Engineer, PWD (R & B) Department, Handwara
to obtain the details/information as per the requirements of the letters (copies
whereof already endorsed to you is also enclosed hereto) and submit a
comprehensive report in the matter by 18-10-2024 without fail so that the
Central Office is appraised accordingly. Matter to be treated as most urgent.
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Jammu and Kashmir —i—l\ Parivesh Bhavan, Forest
Pollution Control Committee |-';Mﬁ| Complex
~hairman87jkspcb@gmail.com ==
riveriibersecretaryjkspcb@gmail.com ‘@?ﬁgﬁ% l.ll:Ew AR R Transport Nagar, #g?gnoué
0191 - 2472881, 2476925 o Silk Factory Road
Rajbagh, Srinagar, 190 008
Hon’ble NGT Matter
0.A.163/2024
Chief Engineer,
PW(R&B) Department,
Ko.shrmise
No. JKPCC/Sc./OA 163-2024 /24/ |2 59 Date: O [ -10-2024

Sub: OA No. 163/2024 titled Rasikh Rasool Bhat V/s Union Territory of
Jammu and Kashmir & Ors.
Ref: Hon'ble NGT order dated 07.08.2024.

Sir,

Please refer to the subject & reference cited above. In this connection,
['am to convey that Hon’be NGT vide order dated 07.08.2024 in 0A 163/2024
titled “Rasikh Rasool Bhat V/s Union Territory of Jammu and Kashmir & Ors”
has interalia pointed out that

“In terms of the direction of the Tribunal, report dated 12.06.2024 has been filed
by the J&K PCC. On perusal of the report, we find that the J&K PCC has not
carried out independent exercise to ascertain the extent of violation and the
authority responsible for the same”

As such, you are again requested to submit fresh report for cross
checking the relevant factual data in this regard in respect of following Terms
of Reference:

1. Total area affected due to cutting of hill slopes & extra earth cutting
in the construction of road by PWD (P&B) during execution of the
road work.
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2. Quantum of material in the form of muck / clay and stone etc.,
extracted from the cutting of hill slopes & extra earth cutting mades
during the execution of the road work.

3. Approximate quantum of River bed material (RBM) extracted from
the Talri Nallah and its surrounding areas especially excavations at
the site of the Nallah & Quantum of material actually used in the
construction of the road by PWD.

4. Number of trees cut down during the road construction.

The detailed report as above may be shared by or before 20.10.2024
with J&KPCC.

Yours faithfully,

e e
Ghansham Singh) JKAS

Member Secretaryyj. ip . 1"
Copy to:

1. Financial Commissioner (Additional Chief Secretary) Department of
Forest, Ecology and Environment, Civil Secretariat, Jammu/ Srinagar for
favour of kind information.

2. Secretary to Govt. PW (R&B) Department Civil Secretariat Jammu /
Srinagar, J&K for favour of kind information.

3. Regional Director, J&K PCC Kashmir for information & necessary action.



Government of Jammu and Kashmir

v _JK : . .
—-‘-'—-: J&K Pollution Control Committee .}3, LIFE :
Office of the Regional Directorate Kashmir N7, :
o 4 email: regionaldirectorkmri@gmail.com ' g

v

Executive Engineer,
R&B Division Handwara.

- Pd,}gm]u,}mn'r};mq, [90-92 omett D81l 2224

Subject: Hon’ble NGT order dated 07-08-2024 passed in O. A. No. 163/ 2024 titled “M/s
Rasikh Rasool Bhat V/s UT of J&K & Ors.”

Ref: Your office letter No. 3497-3501 dated 16-10-2024

Sir,

In continuation with this office letter no. PCC/RDK/PS/2024/558-563 dated 30-08-
2024 wherein information on four points was sought in light of the Hon’ble NGT directions
in O.A. no. 163/2024 followed by reminder dated 15-10-2024. However the required
information from your side has not been furnished yet. Your office letter no. as referred
above addressed to Chief Engineer R&B with a copy to undersigned was received on 21-10-
2024 and on examination of the same it has been found that the information provided is
incomplete, insufficient and is not in conformation with the information sought.

In the backdrop of the above the said report received from your side is returned in
original with the request that desired information on following points may please be
furnished and enable this office to submit report to Hon’ble NGT in the said matter in an
earliesty

1. Total quantity of sand and aggregate utilised in the said road project.
2> Bource of the sand and aggregate material utilised in the project.

(Matter most urgent)
Copy to:
Member Secretary JKPCC, Jammu Yours Faithfully

2. Chief Engineer (R&B) North Kashmir Baramulla for necessary
action.

3. Incharge NGT Cases PCC Kashmir Division
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& ?;—ﬁ Government of Jammu & Kashmir
‘ﬁ%@ﬁ J&K POLLUTION CONTROL COMMITEE
SR OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
PCC Sheikh-ul-Alam Campus, Rajbagh, Near Government Silk Factory, Srinagar- 190008
www jkspeb.in  Email: regionaldirectorkmrigmail com, Tel/fax 0194-2311842

\he Member Secretary,
) & K Pollution Control Committee,
Jammu,

No: PCC/RDK/LS (NGT)/2024/ 2 _HY pate:- |2 ) i } ;;,o)_,L/

subject: - 0.A No. 163/2024 titled, “M/s Rasikh Rasool Bhat V/s UT of J & K & Ors.”

Reference: - Your letter No. JKPCC/Sc/OA 163-2024/24/1063 dated 25-09-2024.

Sir,

Apropos to the subject and reference cited above, it is submitted that this office has
taken up the subject matter with PWD, R & B Department through its Executive Engineer,
PWD (R& B Division), Handwara and Chief Engineer, PWD (R & B Department), North
Kashmir, Baramulla for soughting information i.e. Total quantity and source of material
minerals (sand & aggregate) utilized in the process of construction of Handwara-Bangus
Road Project in District Kupwara through this office No. PCC/RDK/PS/2024/558-563
dated 30-08-2024 followed by subsequent reminders of  even numbers
S((MQ (PCC/RDK/LS/2024/79-81 dated 26-09-2024 as well PCC/RDK/LS (NGT)/2024/108-111
dated 15-10-2024) but the requisite information is not yet provided by the concerned
Department. The Executive Engineer, PWD (R& B Division), Handwara circle vide its letter
No. 3497-3501 dated 16-10-2024 has provided some irrelevant information like Running
P! ),l( .bill of construction of Handwara-Bangus Road Phase-2" which was not sought though,
accordingly, the same has been returned back in original vide this office No.
PCC/RDK/LS/NGT/2024/190-93 dated 08-11-2024 (copy whereof endorsed to you as
well) to the PWD (R& B Division), Handwara Circle with the request to submit the desired
information at an earliest.
Taking into consideration the above, it is requested that the matter shall be taken with
the Administrative Department PWD (R & B Department) J & K for further necessary
action. More so, it is submitted that in order to ascertain the number of trees cut down
during afore-said road construction in the area of concern, the assistance was taken from
Department of Ecology, Environment & Remote Sensing through mapping and satellite
imagery. The Department of Ecology, Environment & Remote Sensing vide its
communication No. DEERS/6/2024-02/1/462113/2024 dated 13-09-2024 conveyed that

it would not be possible to ascertain the number of trees cut down in the area using the
available satellite imagery.

Hence, submitted please.

Regiona!piréﬁ;r,
) ir.

S

vt

-



Jammu and Kashmir

At — 8-

Parivesh Bhavan, Forest Complex
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Pollution Control Committee ' _' :;f Transport Nagar, Jammu, 180 006
rw p ’ &
chairman87jkspcb@gmail.com | NEW@MSA Silk Factory Road
membersecretaryjkspch@gmail.com N Rajbagh, Srinagar, 190 008
0191 - 2472881, 2476925
Chief Engineer, URGENT
PW (R&B) Department, Hon'ble NGT Matter
Kashmir. 0.A. 163 /2024
No. JKPCC/Sc./OA 163-2024/24/ | AHr, Date: |) -11-2024

Sub: OA No. 163/2024 titled Rasikh Rasool Bhat V/s Union Territory of Jammu and

Sir,

Kashmir & Ors.

Please refer to this office No. JKPCC/Sc./OA 163-2024/24/1259; dated

21.10.2024 and letter of the Regional Director, J&K PCC, Kashmir vide No.

PCC/RoK/LS/NGT/2024/190-93 dated 08-11-2024 on the above captioned subject.

You are requested to share fresh report / factual data w.r.t following points:

1.

Total quantity of sand and aggregate utilized in the said road project and,
Source of the sand & aggregate material utilized in the project.

Total area affected due to cutting of hill slopes & extra earth cutting in the
construction of road by PWD (P&B) during execution of the road work.
Quantum of material in the form of muck / clay and stone etc., extracted from
the cutting of hill slopes & extra earth cutting made during the execution of the
road work.

Approximate quantum of River bed material (RBM) extracted from the Talri
Nallah and its surrounding areas especially excavations at the site of the Nallah
& Quantum of material actually used in the construction of the road by PWD.

The requisite information may be furnished to the J&K PCC by tomorrow afternoon

so that the compliance report could be filed well before the next date of hearing i.e on

19.11.2024.
Yours faithfully,
: . Q
(Ghansham 'Elngh) JKAS
Member Secretary 1 B
Copy to:
1. Principal Secretary to Government Department of Forest, Ecology and
Environment, Civil Secretariat, Jammu/ Srinagar for favour of kind information.
2. Secretaryto Govt. PW (R&B) Department Civil Secretariat Jammu / Srinagar, J&K
for favour of kind information.
3.

Regional Director, J&K PCC Kashmir for information & necessary action.
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GOVERNMENT OF JAMMU AND KASHMIR (uT)

OFFICE OF THE EXECUTIVE ENGINEER R&B DIVISION HANDWARA

The Chief Engineer No:4312-4316
PWD (R&B) Narth Circle Dated: 16.11.2024
Baramulla

Sub: 0.A No 163/2024 title Basik Basegl Bhat v/s UT of Jammu and Kashmir and others,

Ref: J&K pollution Control Committee office letter No JKPCC/Sc/OA/163-2024/24/345
dated 12.11.2024

Sir,

Apropos to the aforementioned subject and references, in this connection may please find the

point wise reply are as under:

Annespuse— 9

SrNo | Points Reply Remarks
1. Total quantity of Sand and | Total Quantity of Sand required as per the | Technical sanction
aggregate utilized in the said | DPR =2800.58 cum enclosed as
project Total Quantity of Sand consumed till this | Annexure ‘A’
date = 2271.50 cum ¢
Total quantity of Aggregate required as per
the DPR = 5127.20 cum *
Total quantity of Aggregate consumed till
this date = 4742.83
2, Source of sand and aggregate | Source of Sand = Mawar Llangate &
material utilized in the | Baramulla
project Source of aggregate = vaxy%mm
Harwan.& Tapgmarg
3. Total area effected due to | The Total area effected = 1.5 hectare | Total length of
cutting of hill slopes and | (approx.) by way of cutting slopes and extra | Protection works
extra earth cutting in the | earth cutting in the construction of road. | i.e. R/walls,
construction of road by PWD | More over the department PWD has taken | B/walls, Edge
(R&B) during execution of | all the precautionary measures like slope | walls and Drains =
road work stabilization, depth of cutting and 2800 RM




protection works on the vulnerable spots
and pﬂ:ZAIon works, Drainages Breast

walls

Quantum of Material in the
form of muck/clay and stone
etc, extracted from the
cutting of hill slopes and
extra earth cutting made
during the execution of the

road work

The total quantity of Granular Sub base
required for 40.5 KM is 65559.38 cum .The
material extracted from the cutting of
slopes and extra earth cutting in curves is
used as Granular Sub base material in the
sub grade layer of the road from KM 17
to KM 40.50. The total Quantity of GSB
used in construction of road from KM 17t
to 40.5 KM is 4122\I:'I/cum out of 6559.38
cum till this date. The stones extracted
from the cutting of hard rock has also been
used in making of Random Rubble
Masonry works. The quantity of stones

used in making of RRM (protection works)

14_06.19 cum

Superintending
engineer letter No
SEBK/HD/10549
Dated 12.01.2023

Approximate quantum of
river bed material (RBM)
extracted from river Talri
Nallah and its surroundings
areas especially excavation at
the site of the Nallah and
quantum of the material
in  the

actually used

construction of road by PWD

The total River bed Material required as
per the DPR is 65559.38 cum out of which
7792 MTS or 35.5_1:“1 is consumed and
which is extracted from river Talri Nallah
and its surroundings vide Permissions
issuea by District Mineral Officer Permit No
175 dated 01.01.2024, Permit NO 116
dated 19.10.2023 & Permit NO 153 dated
28.11.2023

appended as
Annexure ‘B’

Permit Copies
enclosed as

Annexure ‘C’

——
——

1

Copy to
i)
i)
iil)
iv)

Member secretary JKSPCC for information.

Superintending Engineer PWD R&B Circle Kupwara for information
Law officer PWD R&B North Kashmir for information and follow up
Assistant Executive Engineer R&B sub-Division Handwara for information and follow up

7%
ecutive Eﬁg‘?éer
R&SB Dlvislon Han

v&qf faithfully

{\\‘-_

~

\¥ a
N

[

wara
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- GOVERNMENT OF JAMMU AND KASHMIR
OFFICE QF THE CHIEF ENGINEER. PW (R&B) DEPARTMENT KASHMIR

Accord’?lf' Revised Technical Sanction for Construction of Handwara Bangus Road
Phase-1" " (Length 40.50 Kms) Under CRF.
Reference: 1

Superintending Engineer, PWD (R&B) Circle Baramulla-Kupwara's letter No: 31493-
94 dated:- 16.12.2021.

2. Sanctioned by Govt. of India, Ministry of road Transport & Highway (zone - | vide F.
l-ﬂo.:~ RW/NH-12037/34/2003/J&K/NH-1 (CRF) dated: 27.03.2017 figuring at S.No: 67 under
job No. CRF-JK-2016-17-217 dated:24.03.2017

3.

This office T.S order No: CE (R&B) K-572 of 2020-21 dated: 23.03.2021 ssued under
endorsement No: CE/RBK/HD/34158-60 dated: 23.03.2021

Order No:- CE(R&B) K/TS/ |OM| of 202122 dt. ) 3~ \'2'911
As recommended by the Superintending Engineer, PWD (R&B) Circle Baramulla-Kupwara, vide
above clted reference, Revised Technical sanction is hereby accorded as a fait-accompli for the
work namely " Construction of Handwara Bangus Road Phase-1* (Length 40.50 Kms) " for an

amount of Rs. 1598.56 Lacs (Rupees Fifteen Crore Ninety eight Lacs fifty six thousand only) subject
to following conditions that:-

The work has been executed after observing all codal formalities / procedures.
The cost of work does not exceed revised cost of Rs. 1598.56 Lacs. '

The work has been executed strictly as per provisions and specifications of technically .
sanctioned estimate.

~ 4. The work has been completed withinstipulated time.

5. Quality control has been maintained in accordance with standards / Specifications set under
MORTH/ IRC/ CPWD :

6. The charges on this account are debitable to M.H-CRF. .

9. The expenditure Incurred on the proposal is not in contradiction to the GFR

8. There is no time overrun or cost overrun involved in the scheme

9.

That the prbposal is in conjunction with sound engineering practice , procedures, contract

tnanagement practices & the proposal is not in contradiction to geometrical , technical and

financial specifications and instructions Issued In this behalf from time to time.

10. That the proposal is not based on suppressions/ mis-representation of facts, circumstances
and reasons [ justification In which case this technical sanction shall cease to effect.

1. The proposal does not violate purpose-fullness and objectivity of sanctioned work.

12. Technical sanction is subject to accord of expenditure sanction/ release of funds and no work
or and liability shall be created unless expenditure sanction has been accorded to do so. B

13. The techmical sanction is site | component specific authenticated, verified & attached to this
order and may not be construed to hold good forany change insite / alignment/ s

14. The work has been executed by Agency mandated and technically / equipp

under rules to execute such quantum | type of work.

gzifiRBK/HD, %%q §§' A r. Tafiq Ahmad R{fiq
l%'ol"z-():)_)‘ d . ‘

(R&B) Deptt. Kasi

(Hilal han)

opy to the:- ‘ v /
::) pﬁrlndpai secretary to Govt. PW(R&B) Deptt. J&K Civil Secretariat, Srinagar for favour of information

please. i
2) Superintending Engineer PW(R&B) Circle Baramullo-Kupwara for Information.
~+  e..asueive Fngineer (R&B) Divisio or information & necessary action.

™
s



REVISED ABSTRACT FOR CONSTRUCTION

COMPONENT
2CT FOR CONSTRUCTION
.. for

i Construction of Ha ndwara-Bangus Road

’ Allotted ’Amimnr In
[ Item of work Unit Qty. RateinRs. | Lacs.
¢ Earthwork
' CUth‘ng of Trees , o [l o '
:{SIrth above 1800 mm 1o 2700 mm , No 156.00 50.00 RS0 18
- |StUmp removar No 3671 _ 50.001” 0.a8),
Cavation in soil in hilly areas by mechanical
_|Mmenns Pl ot
JAll indsof soiis Cum 359366  99.00| 35577 ASSuv
ennl: | Ordinary rock = L T T g .89
<. Hard rock (requfring blasting). __cﬁm v 95831 240.00 22999 ﬁqn'] =
[' * (L _Filing avaifable gary . Cum L35001> v 80.00] 66:80{¢t . 15
.2 _[Draina e - o
~.1)._|Construction of 1 X 10 M'span Bridgev” .— No 1| 93535400  13535] &—
tfosl_{Construction of TX 5 17 gpan Calvert No 2| 3006460]  e0.13H
). iConstruction of 1 X 5 M span Cuivert No 1] 2135969 21.36}~
4. |Construction of 1 X3 14 span Culvert No 8| 1926344] 35417 :::\
-_|Construction of 7 >Pan Box Culert. .|~ nNo —T—— 10) 1062478] 106.35)
’.:J" X2 Msp n Box Culvert o Boia

Conslrudtion of Causeway No N 30271 c
Providing/ Laying fo Rec Spun pipes ’ s 15B0ET egre
<. 600 mm dia pipe culvert e No. 43 148192 63.724+
b). 900/1000 mrm dia pipe culvert v o S 22 180592 39.73).
. [Censtruction of %WTW?WG A YT o
PI"OIGCtiGn‘I WD"(S S N e . v
Construction of IWWal| Rm - | 1067253 . 15168 161.88}; .-
R 10103 ¥

Constructicn of B /Wal| 785 79.31
4 _|Estimate for Road Furniture . 7.78
I RO

' Total :sgig.,
1 il [,Sgﬂ p cs

defcemet [ 1co5.56 (o
QSR PivisiciHandvzld - -

~b . "“W

PWD (R&B) Circle Bla./Kup.
~ H.Q. Baramulla
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AV

"

Fav. nical means (Hydraulic

31 Ifanches of culverts drains pipes
BEERANING 1.0 e In width or 10 sqm
i j 0f aldes and ramming of

Bk Inoluding getting out excavated
b £ 6liplus noll as directed within a lead of
8 b i 4 60lin) aa por drawings and technical

[ |
2088| COM| 780 377640

7R

-

1317

L

L

237004] -140638.3:36

e

e

185513|  -97886,676

by mvorm &ONNg InCuding hand packing
L &Mlisyo of malerials from source to site of

473t CUM

600

" -

283800

-

310

70|

722996 -383003.74

A Hachinically,

yiw I position cement concrete specified
114 0081 of cantering and shuttering. All

i lavel( 1:4:8) mix (1: cement 4: course sand
e J40mm nominal size (crusher) incl. all
sadailale froin source lo site of by mannually /

PEe

316 cﬁ‘ 3500

1108000

_—
19688404 -10U565345.67

§§ tomenl concrele in retaining walls,
afia {any Ihickness) including attached
e e £84iEnna , plpara, sbutments, plilars, posts, strutts,
L iusdan, plitny or Iaces, courses, parapets, coping, be
& : glﬂlll llucke, plain windows sills, sunken floors
B S5 1t fisor fve level. excluding the cost of
B 5l evmanng and finishing(1:3:6) mix 1: cement 3 |
Boi el B gradled stone agg. 40mm nominal size)
it & varriago of materials from source lo site ol’#

o |

5350

30254250

M

pinlly/ Mochuically
sl slitoring including strutting, propping etc.
il @ form for: Incl. all casriage of materials from

2234045| -1035991.128

afe (il_by mannually / Mechnically
AL

11276 SQM'

29
-

3270040
TY83800)

816277 -166823.2

Wi eerent sand plaster in (1:4) mix (1 cement
#6 84/yl ) Incl. oll carriage of materials from source to

7892| SQM|

150|

280

834

233384 -97856.122

g silannuuily / Mechnically
vinp damp proof course 50mm thick with

i3l l\lnln 1:2:4 mix (1: cement 2: course sand 4:
+2) Klane agg. 20mm nominal size crusher incl. all
& 84 fradale {com sourea to site of by mannually /

1183 SQM

331240

1{(GNG MARKING AND OTHER
NCES

20] NO

6500

188500

41

266500 78000

te] fixing of RCC (1:2:4) mix KM stones Including

4l foundalion concrete and reinforcment complete
4 {3chnical specifications of MORTH clause 804 and
&l ganriapo of malerials from source to site of by

ty { Mechnically
4 ng of Retro reflected cautlonary mandatory

fiimalive sign boards as per IRC 67 made of high
Eflly (reding sheeling vide clause 801.3 fixed over
§i1 shosting 1.5 mm thick supported on mild steel
{fun post 76x75mm firmly fixed to ground by meams
Rpatly dosigned foundation with M-15 grada concrete
puibom bulow ground level as per drawings and

8000 136000

192000 56000

TH

17 NO

24

192000 56600

pye (cautionery sign)
dicular ( Mandatory) Rectangular

171 NO

8000

136000
0000C,

17

127500 37500

r

3




% ¥ $e04on comont concrate Specieg

1 &1 vantering and shuttering. All
4 AN ik (1; coment 3. course sand
) Eminnl slza {crusher) incl all
£ Miren lo she of by mannuaily /

M 5350) 10272000
——

7406406 -2068802.78

‘ tpocified grade of reinforceg

iy cosl of shuttering

(8l work upto plinth leveL,) (1

s Cauree sand 3 graded stone

Wl Wit carrlage of materials from
hmmllﬂyfllnduﬁmly

AY# ¥ powilion specified prade of remiorced

Broluding the cost of can shuttering

B Isatorcemant (alh work uplo plinth fevel ) (1: *
| (%0 1 course sand 2:graded stone 20mm
d, Bl oarrioge of matertals from source to

: 1 Machnicaliy

E3E]

452600

1T481TEY

el Milloning including strulting, propping elc.
::' ﬂh||1fmlnmm=mcﬂmm from
b1y mennually / Mechnica

S Fo0ling, bases of colums elc. for mass
B4 ¢t BUspanded floors and walls / abuttments of

1l o RCC work incl. stralghtoning culling
I position and binding all complets (Mild
wdhin \unsiie steol bars Incl. all carrlage of

Hont rource to site of by mannually / Mechnically

.mluﬁmmwim hand
85 batlind walls incl. ali camiage of materials from
17 1y #i by manaually / Mechnically

comenl sand plasier in (1:4) mix (1 cement
Mnd ) Incl. wd carriage of materials from source 1o
Ll uglly / Mechnically

g in position elastomeric bearing as per
B specificalions Incl. all cairiage of matertals
lo site ul by maanua'ty / Mechnically

#f malerials from source to site of by mannually /

)

g filling , fiing and painling miid sleel railing ,
{liig ¢f channe! posls including fidtures and 50mm
(il pipa In three rows as per drawing and technical
pna incl. aff carfaga of malerials from source lo
J mannually 1 Mechnicatl

esdl] concrete foring (3:2:4) mix (1: cement 2: course
il 4| preded stone agy. Finlshed with a floaling of neat
@l Including cement slury but exciuding tho cost of
i of cleps indl. all carriage of materials from source
g of by mannually / Mechnically 50mm thick with

aminat size crusher aggregato.

4 9

g laying RCC spn pipas In pastion includimg

h | GSB in single row fixing collers In cement —
ul:zmlx(tcernemz:cnmasandluduﬂnn "
tavalion and Incl. ail carriage of materfals from source lo
i o] by ty / Mochnically R i
1276] RM
1276 M
R

.35 L
| \.
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. nm Ixsnut Ho}mu shialt 1-\\8‘,_(% oy the povsons of MNeS & Mnpws .

. !DE‘VL‘M}]“‘IUI‘[ il chulahm;j Aut ;nr‘ 7 angd m!r.s e thﬂ-a_ uncer bemgas
L AR ining et g1, g -
SRR L [ —_— arspnal e s aeparbmed SlEs Sgém“f"ﬁa boiy SRS
~ o Qonslginont Within g w ooks' tima, F ALY
Saemh e T (rodesy ol e\t action shat be mrtrlclwi . 8 dﬂpih U’ U’! m’ ﬁm"* VR et
S T THE pernilk Hoer Shal e strctly governeg by Rule 60 of JBK Hiror “"‘“""‘”"i’?"«- A
AT i, Transpoptation of Minerals and prevention of iilegal Piniig Rules -
S N6 g of vompiancef any pee/iecaularities found during inspets Lokl
S uho be. iy & cancelai M’\'\ thdrawai Qf B,rmgat Pcrmrf. \':iJ‘-fahl‘l.:‘___ i
R -W%tamng ARy réasons forthwith, < - Foelld , i "‘7-‘-"-‘-?7-'
" Stocking of th extyacted material Is strictly th"mted eSS
* - Mechinicat scroening of the extracted material is strictly pmhmited
S * 0 The Depaitment shal not be responsitile for any third p arly Cleim,

29 2 . The validity of the pamit shali’be up to expiry of due dat& or oonsump:;m .d':?- i
| “‘G!"«lit'ﬂn! v.\mcheve! is Barﬁar : P Ve,

R _"No. m»wzt\upmpm 238 --u'?"
Datads 1971072023 :

.: : *‘UP“‘B**T

S et the:

= “ . . -O. Depuly Commissioner Kugr.sara for favouraf mfurmatim pfease.l SN e
AT o it Birector {K) Geple '&rnningﬁepttSnnanar for. tnfcmga&gn:meas& TSR e

7O Ex. Engincer R4S Divzs:on Handwara for favour of mfnnnaﬁ;m and !,nth me"
remarks that alt dues except cost of matEﬁal has been c"_ crfrom the
 permit holder s

| o Executive Engineer I8FC ansmn Handwara ror Favnur arf farmat:on aﬂd
- necessary action pleass Sl id "
: o Tehsildar Handwara for favour of mformation please o

‘o Station House Officer Handwara for favour of lnfol‘mabo
LD Area Incharge Handwara for mfonnatIon and eeessaryggg?e
-0 JK Construction company for rnfomwtlon and comp!lance i
; O -:)ff“ce frie ;
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Guvernment of Jammu & Kashmir (UT) —

District Mineral Office Geology & Mining Department I N
email:-dmokup@sg

Tel. No: 01955-253572

--------
,,,,,,,,,,
--------

3 DISPOSAL PERMIT
§ "
3 Permit No: 175
if Dated: 01-01-2024 Valid Upto:-06-01-2024
!'.“
Subject: Construction of Bangus road phase 2nd KM 10th-17th

Ref;?rence: Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide
_: : 5.0 1224 (E) Dt, 28th March 2020.

Order

Whereas Executive Engineer PWD (R&B) has communicated for providing of GSB for
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated:
12-10-2023.

Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023 '

Whereas Executive Engineer I&FC Handwara has communicated the feasibility of the site
for lifting of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected- the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has Issued a notification vide 5.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances,

* The Permit Holder will take all Precautions for the protection of the environment
and control of pollutions while removal of mineral at the site,
* The permit holder shall utilize One JCB for extraction of the river bed material,

o
! K

P

po M
M" g

_ ¥ v
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The material so removed from the site |s ot supplied to any other agency or firm
except the allotted projects and not to be used for commercial purpose.
* The Permit Holder will allow the Executive Staff and the officers of the Deptt. of

Geology & Mining Deptt. to inspect, Check and measure the Minor Minerals at all
stages including its transportation,

« The extraction/lifting of bed material be time bound i.e. 09:00 AM to 05:00 PM
* The Permit Holder shall abide by the provisions of Mines & Minerals (Development
* 4 and Regulation) Act 1957 and rules made there under besides J&K mining rules
2016,
§ * Surrender this permit in original to this department after dispatching last
4 ‘consignment within a weeks' time.
* [The process of extraction shali be restricted to a depth of 01 Mtr only. The permit
'ﬁ | Holder shall be strictly governed by Rule 60 of J&K Minor Mineral Concession,
Transportation of Minerals and prevention of illegal Mining Rules 2016 failure of
compliance/ any lapse/irregularities found during inspection shall be deemed to )
cancellation/Withdrawal of Disposal Permit without assigning any reasons forthwith,
* Stocking of the extracted material is strictly prohibited.
* ' Mechanical screening of the extracted material is strictly prohibited The Department
shall nat be responsible for any third party Claim.
* | The validity of the permit shall be up to expiry of due date or consumption of the
- materlal, whichever Is earlier

'No: DMO/Kup/DP/23/ 2289
Dated: 01/01/2024 ¢ C%’

Copy to the: |

Deputy Commissioner Kupwara for favour of information please.
Joint Director (K) Geology & Mining Deptt Srinagar for Information please.
Ex. Engineer R&B Division Handwara for favour of infarmation and with the remarks
that all dues except cost of material has been collected from the permit holder,
 Executive Engineer I&FC Division Handwara for favour of information and necessary
action please.
» Tehsildar Handwara for favour of information please.
» Station House Officer Handwara far favour of information please.
» Area Incharge Handwara for information and necessary action.

M Construction Company for information and compliance,
; « Office file



- . Relerence: Minlstry of Enviroriment Farest and- Climate Change (MOEFCE)

AT ;-7-__ . Ij‘-'m'!;':rn'mml of ._l\;i'i;im_u & '{:;\l;l_li[f | !J’:l"I e P HOEFC,
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Sublect; Construction of pangus road phsse 2+ K i0a7

Nolification vide 5.0 1224 (E) Dt. 28" March 2020,
- o) Jerr Gl el

| Whereas Executive Engineer PWD, (R&) has commricated for providing of GSB: -
" for execution of bangus road phase 2. KM 10" <17% vide his office letter. Noz.7245-. =

| 18 dated: 12-10-2023 A

| Whereas Executive Engineer I&FC Handwara has commiunicated the feasibility of the

. /| Wwhere under in Appendix (IX), Dredging and de-silting of dams, reéservoirs, weirs,
- | barrages, rivers and canais for the purpose of thelr maintenance, upkeep dnd disaster

site for lifting of the material to the tune of 2000 Mts from Nal;lah Talri (Sultanpora to
.. Galgazna ) vide his office letter No: 3022-23 dated:19-10-2023 . - . ol )

- Whereas the Aréa Incharge Handwars hac physicaly Tnspected the spplied area and
. -cértified the availability of materlal to be removed by the appl_lcan_t_.-‘.l.-,;_ D e A
. Whereas MOEFCC has Issued a notification vide S.0 1224(E) dated 28 rﬂaijci_l 2020

-

~ management have been exempted from requirement oﬁEgui’;*dhmfgr_;tai Clearances, - .. _-';j.

S

‘payment of Rs. 66,300.00 (Rupees Xty SIX Thousand a
account of advance Royalty and TCS applicable vide G.R
12023 ediongi
Subject te fellowing terms and conditions:

i
L ]

.- Transportation of minerals and prevention

Keeping in view the nature-of the work and time bound. desiltation of the. -
nallah , under Rule 56(2) () of the JAK Minor Mineral Concession, Storage,

-

. n of lllegal mining: rules 2016, Disposal -
Permit is hereby granted in favour of Executive EngineerR&B Handwara through ..~ .
Jk Construction Company for removal of 2000 Mts N’.Mkh';_’fth; COn'sidEFéﬁﬁn Y o
nd and Three hundred only)on’s./
No1076729 dated:19-10- "

”

The Permit Holder wil take all precaitions for the -protectics o vidi - o
environment and control of pollutions while'removal -of-min%rr%&?&% ;:Eme xE
The material so removed from the site ls hoi_gupbiiéd to any other: R, or '
o sxcept te allted projects and ot to e Used for commercial puipirc.

Tp ; pﬁi'rm"t Fioider will alfow the Executive Staff and the officers of the Deptt.

of Geology & Mining Deptt. to inspect, Check and measure the Minor Hicer st

at alf stages including its tr'anspgﬁaﬂlé“l G VI the MlnorMinera )

lme extraction/lifting of bed material be time bovind ;.

g




. . ﬁM“'\-rUt_
§  OWICEOF THE SuPERINGERg @ ENGINEER PWDERAH) (120 :(
lfrlﬂfﬂ-‘ﬁﬁai/ﬁlﬂ’wﬁﬂﬂ )

NO:-SEBK/iD/ | ]

Dated: ERIERE

E\'c'¢l:tive Engineer,
_ B Division Handwarq,

UbjeCL (.nnS[]'UC'liOII of road from Handwara to Bangus Phase 2o,

Refer-  Your Office lotter No:-10963 dated:-30.12.2022 & No:-11601 dated:-

110.01.2023.

A”"S“’S 0 above cited subject and reference wherein your Gt h.th
Pmposed{ sought permission to use quarry muck material instead of GSB material
in the subgrade layer from Km:17% to 40,50 Km citing reasons non-availability of
GSB material in the area surrounding there.of. r
19 iWhere as your office has putforth communications from District Miner.al
.~ Officer Kupwara (vide reference No:-DMO/Kup/DP/22/4004 dated:-01.12.2022) in
support of your proposal where in the availability of 1.30MT of RBM for the said
 projectis ruled off,

: ‘Whereas your office has putforth test result/report obtained from NIT
| Srinagar(vide No:-NIT/Civil/GT/2021/69 dated:-15.12.2022)& NIT/ Civil/ TEP/
: 22/1147) in support of your proposal wherein the use of quarry muck material
E ~ instead of approved GSB material have been recommended. ;

| - Now in view of the above mentioned facts,permission is granted for the use of

. quany material instead of GSB material in subgrade layer on the following
- conditions:- &

1. The rate of the proposed quarry muck material to be fixed at Divisiona
' Level in consideration with actual lead/lift of material as well as royality of
"' material and other factors thereof. ;
2. The thickness of material along the proposed road length be ascertained as
| peractual site conditions and as per quantities allotted.
3. -QC register to be maintained for each test conducted during the execution
~ of the layer. S -
4. Gradation/Field density tests of proposed material to be carried out at
' 200M intervals regularly. :i;f* '
The proposed quarry muck material >75MM is to be controlled and only
' the material passing 75mm 1s sieve satisfying the gradation class as per
table 400-2 of Morth be used. ,
The affidavit regarding the acceptance of rates/thickness/quantity
'(Firjalised at DivisionalLevel) be obtained from the Cojf cfd{ﬁﬂor 1o

3 - .

2

| " - g—
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The oxtr Tampantalinn,
. Thutmrf:t”;}n ?" Wiy g Itvcl itprlal he '"“"”‘“""‘ L Wity M%m G P

- and Rmulnm;jm BEShal abtde by W praviion ol Mg g E“i!hr:r W (g w;#’“"‘m‘
T ¥ Agy 1.;5 2 anal rules il lnum unttnr !w ';h{m, ]l!df_r. MWJ mﬁ,..

' . :::22?::&;32’ ”“f 'hh ih ariginal o llih f-umhmsur :"lﬁ!‘f‘ ﬂi yicy iz .. B 2
. 11 & wepks" tme. e
= ?ﬁ{h}d’:lﬂtt.bfi of ‘“ﬁ\{”{]; l:;;.‘" by 16 ]”{_H,Il o (jflﬁ”l ﬁr{h Jﬂr Q{j{! "ﬁ'lﬂ ﬁﬁlfﬁm e
TE‘.‘ er shall be strictly govermed by Rule GO of TK Mg, eru-rf.l Q)';m‘f.gwmn( s
o Transpartation of Mingsats-and prevention of Hiesggaad Mmlng Vol U6 fadure 8 00
- compliance/ any lapse/irreqularitics found during iepectise sl re o .,,;,-g;_n ?.rmﬁ

Lnnbeltatlunfw thdrawal of Disposil permilt without n:.ﬁnnmﬂ ,m , fffil}'!-(ﬂ
4 : H'"‘d oF Una extracted mitenal i @ arictly § srohublied, ’t Eadioe
. Nechamcal screening of the wdractad: m:lfF'ﬂdl I ‘3-1"‘3“1’ [Ji‘bhihltt.d ’TBE W‘*ﬁ’a """ X
shall not be '*‘SponslblL for any i,!lh‘{l pa:tyt “latm. R p

~* The validity of the parmit shall be up to errﬂrv of duv ti:stc nrmﬁurﬂptacn ﬁf *h

' matenal wh:chwer ls carlier

 Nos DMC}R\UWDP/R]‘; Fa 2.—-0_&) SEa ,-,_.,ﬂ,;q_ I
s : z A ri?edm 5;‘1 !

Dated: 28{11{7023 : . ¥ o
iR el XN ,Dl strict, Minergtmﬂderv Fhe

ey 2ol , ;Geaiogy&mla_ ! -Ewrftr =

' .-"‘,-' I{uw!ara ’

'Copytothe oy TR R ek

3 Depuby Commissioner Kupwara for favour al lnformatlun pleam_. ;3
2 Joint Director (K) Geology & Mining Deptt Srinagar for lnformatabn mease
. Ex. Erigineer R&B Division Handwara for favour of information and with the remalrl'-_a

that all dues except cost of material has been collected from the parmithalder. © ¢
4. Executive Engineer I&FC Divislon Handwara for favour ot lnfonnatmn and ne(:essar\;

action please, 5
5. Tehsildar Handwara for favour of mformatlon please,_;;- _
6. Station House Officer Handwara for favour of information plrease. | 2yl
7. Area Incharge Handwara for information and necoss W'atlion > ‘.i o
8. JK Construction Company for information and Compllance.'::“-, i e R

9 fo‘cef"le
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suu}eck Cam,tm:tlon uf B..‘mgus rmld plm- Ifn:l KM mth-um

. Refersice: Ministry of Eityirgnment Forest ond Cl\mate Changa (tdmﬁ;c_ , ,mf@gmm :
50 1224 (E)Dt Zﬁlhl‘-‘larch 200, BRI

Whereas E,:-.acuhve En R&B) has cnmmunicated fur [xmmﬂrg; ﬁf 653 f"f
e;e;:gb;:g 23? bangus roa:? }?ﬁ&mxﬁq 10th-17th vide his nlflcajetta' _uq- 7215+ 16 ﬂ’ﬂ""'d
1 - -

Whereas Executive Eng[neer R&B Handwara has communlcated for gy;mgon of p.e::'rﬂ{t “Mﬁ
his office tetter No: 8198-99 dated: 20-10-2023. . . o 5 :

Whereas Executive Englneer I&FC Handwara has communlcated the feaﬂbillty ol’ the 5"-"
for lifting of the material from Nallsh Talrl at Dobighat vlda his qfnr,e Ietter No: 3 027.-23

dated: 19-10-2023

Witereas ﬁre Area Incharge Handwara s physically 1“'51’55'3':5 Hlﬁ"aﬂﬂ"e’ﬂ £
certified the availabllity of material to be removed by the appllcant. 35

' Whereas MOEFCC has Issued a notification vide 5. 0 1224(E) datedzaqumh 2020,wnem
under in Appendix (IX), Dredging and de-siiting of dams, reservolts, weiys, barrages, Tvers.
and canals for the purpose of their maintenance, upkeep and disaster. management hg-;ﬂ
been exempted from requirement of Environmentai Cteamnces; . &

# "-'-'l

Keeping In view the nature of the work and time bnund deslltaﬂon 0f the na“ab,
under Rule 56(2) (i) of the J&K Minor Minerel Concession, ‘Storage, - Transportation of
minerals and prevention of lflegal mining rules 2016, Disposat Permit Is hereby granted fn
favour of Executive Engineer R&B Handwara. thmuah Jk Corstruttion Compans( for remaval

4 of 4992 Mt N/Mukh in consideration of payment of Rs. 1,65,485. 00 (Rupees One Lac Sdy
] Five Fo U'ﬂsan% ur Hundred and Eighty Five only) \E o advance Royalty and TCS .
applicable vide G.R No:1080812 dated:28-41- 2023 MBS U PR

Subjett to Fellowing terms and conditions:

g ? .The material so removed from the site is not supplled
' evcept thp allotted pra}ects and not to be used for &




